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Item No. 09         Court No. 2 
 

  
 

BEFORE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI   

 

   
 

 

Original Application No. 686/2024 
 
 Pt Girdhari Lal            Applicant 
 

Versus 
 
 Govt. of NCT of Delhi               Respondents
  

 
 

Date of hearing: 27.11.2024 
 

 
 

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER 
   HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER  
    
Applicant:   Mr. Ajit Sharma and Mr. Kanchan Kumar Advocates.  
Respondents:   Mr. Bhanwar Pal Singh Jadon, Advocate for State of U.P. 
    Mr. Pradeep Misra, Advocate for UPPCB (through VC) 
    Ms. Pratishtha Vij Proxy Counsel for MoEF & CC (through VC) 
    Ms. Anjali Rajput, Advocate for Respondent No. 10 to 12 
    Mr. Kaushal Gautam and Ms. Snehpreet Kaur, Advocates for UKPCB. 

   
ORDER 

 
1. Mr. Bhanwar Pal Singh Jadon, Learned Counsel appearing for State 

of U.P. and its authorities stated that the newly impleaded Officers of State 

of U.P. are in process of preparing the report and some further time is 

required. He prays for and allowed two weeks time to file response/report 

on behalf of Respondents 2, 5, 6, 7, 8 and 9. 

 
2. On behalf of Respondents 10, 11 and 12, Divisional Forest Officer 

Dehradun has filed a vague reply. Learned Counsel appearing for State of 

Uttarakhand and its authority, prays for and allowed two week further time 

to file additional affidavit giving detailed information with regard to the 

cutting/felling of trees in construction/widening of road in question 

including compensatory afforestation.  

 
3. In response/report of the State of U.P. and its authority also the facts 

with regard to compensatory afforestation shall also be disclosed and 
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details with regard to the manner in which trees were cut, shall be 

provided. 

 
4. List on 16.12.2024.  

Sudhir Agarwal, JM 

 

 
 

Dr. Afroz Ahmad, EM 
 
 
 

November 27, 2024 
O.A. No. 686/2024 
HB 
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Item No.03         Court No. 2 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI   

 

Original Application No. 686/2024 
 
 

Pt. Girdhari Lal                                                       Applicant 
 
 

Versus 
 

       
Govt. of NCT of Delhi                 Respondent 
 

 
 

Date of hearing: 22.07.2024 

 
 

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL JUDICIAL MEMBER 
   HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER 

  
 

Applicant:  None 

ORDER 
 

 
1. This Original Application under Sections 14 and 15 of National 

Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act, 2010’)  

has been registered exercising suo-moto jurisdiction on a letter petition 

received on 10.10.2023, from Pt. Girdhari Lal, G-77/A, Indira Gali No.4, 

Jagjeet Nagar, Delhi-110053, alleging that on Delhi Saharnpur Dehradun 

Expressway starting from Akshardham Temple, large number of big trees 

have been cut indiscriminately, in an illegal manner, causing damage to 

environment and cleaniness to air.  

 
2. The complaint ex-facie gives rise to a substantial question relating 

to environment but before taking any further action in the matter, we find 

it appropriate to obtain a Factual Report for which we constitute a Joint 

Committee comprising a representative of Secretary Department 

Environment and Forest U.P.; Principal Chief Conservation of Forest, 

U.P., Regional Officer MoEF&CC, Lucknow and Uttar Pradesh State 

Pollution Control Board.  
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3. Regional Officer, MoEF&CC, shall be the Nodal Agency for co-

ordination and compliance.  

 
4. The said Committee shall visit the site, collect relevant information 

and submit a Factual Report within one month. 

 
5. List for further consideration on 27.08.2024. 

 

 
 

Sudhir Agarwal, JM 
 

 
 
 

Dr.Afroz Ahmad, EM 
July 22, 2024 
Original Application No.686/2024 
M 
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